BEFORE THE EXECUTIVE DIRECTOR AND FIRST APPELLATE AUTHORITY
INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
2™ Floor, Jeevan Vihar Building
Sansad Marg, New Delhi- 110 001
Dated: 4" May, 2022

RTT Appeal Registration No. ISBBI/A/E/22/00013

IN THE MATTER OF
Amit Kumar ... Appellant
Vs.
Central Public Information Officer
The Insolvency and Bankruptcy Board of India
2" Floor, Jeevan Vihar Building
Sansad Marg, New Delhi- 110 001. ... Respondent
ORDER

1. The Appellant has filed present Appeal dated 19" April 2022, challenging the communication
of the Respondent dated 19" April 2022 with regard to his RTI Application No.
ISBBI/R/T/22/00011 dated 18™ April 2022 filed under the Right to Information Act, 2005
(RTT Act). In this Appeal, the Appellant has stated that “My application has been disposed with
showing duplicate entry. I am not getting, How is it duplicate? pl give me proper details.”

2. I have carefully examined the Application, the response of the Respondent and the Appeal
and find that the matter can be decided based on the material available on record. I note that
the Respondent has rejected the RTT application no. ISBBI/R/T/22/00011 dated 18" April
2022 by treating it a duplicate entry since the Appellant had made two RTI Applications both
dated 18" April 2022 (ie. Application No. ISBBI/R/T/22/00010 and Application No.
ISBBI/R/T/22/000711) with same request. I also note that RTI request no.
ISBBI/R/T/22/00010 has already been disposed by Respondent on 28" April 2022.

3. Inview of the above, no further action is warranted. In the event, the Appellant is dissatisfied
with the reply of CPIO in RTI Application No. ISBBI/R/T/22/00010, he may file an appeal
in accordance with law. The appeal is accordingly, disposed of.

Sd/
(Santosh Kumar Shukla)
First Appellate Authority
Copy to:
1. Appellant, Amit Kumar.
2. CPIO, The Insolvency and Bankruptcy Board of India, 2™ Floor, Jeevan Vihar Building,
Sansad Marg, New Delhi - 110 001.
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